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3.0RDE DT. 11_12-2001. 

Heard shri J.Kartia,Learfled counsel 

for the AppliCant and Mr.A.K.5 1Oarfl 	s101. 

Counsel for the Respondents and seen 

the Memo filed oy learned spial counsel 

for the Respondents stating that the matter 

relates to the service grievarACe of an 

employee of the Institute of physics and the 

jurisdiction of this TrioUflal has not be 

extended to the Institute of physiCs and 
	

' 

therefore, the CA is nct maintaiflaole 3efore 

this Tribunal. Learned Special COUflSC1 for 

the ResPondents has also filed counter copy 

of which has oeefl served on the 1eam coun 

for the petitioner on 4.12.2001.This is als 

agreed by the learned counsel for the 

rn1icaflt who does not press the OA.Ifl vi EW 

of this, the OA is dic-'POsed of as not 
	

Cl
ip 

being pressed. Applicant if he is SC adsedJ 

may pursue his grievance before the app.ropri 

court of l. COPY of this oer to Ot 

sides. 

n\D~ C. 
t\h\lf2 	L 

rrer(Judl.) 


